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ELECTION COMMISSION OF INDIA

NOTIFICATION

Nirvachan Sadan, Ashoka Road, New Delhi-110001/Dated 07" March, 2023/Phalguna 16,

1944 (Saka)

No-155/BR-LC/2023 (1)--In exercise of the powers conferred by sub-section
(1) of Section 22 of the Representation of the People Act, 1951 (43 of 1951), the Election
Commission of India hereby appoints, in addition of the officers appointed vide its
Notification No. 155/BR-LC/2001(1), dated 23" October, 2001, as amended from time to
time, the following officers as specified in column (2) of the TABLE below, as Assistant
Returning Officers to assist the Returning Officer of the corresponding Council
Constituency in the State of Bihar, specified in Column (1) of the said Table, in the
performance of functions of such Returning officer:-

TABLE

Name of the Constituency

Assistant Returning Officer

Koshi Teachers’ Constituency

Secretary to Commissioner, Purnea Division Purnea

Gaya Teachers’ Constituency

District Magistrate, Arwal

Deputy Development Commissioner, Gaya

Deputy Development Commissioner, Aurangabad

Deputy Development Commissioner, Jahanabad

Deputy Development Commissioner, Arwal

Deputy Development Commissioner, Bhojpur

Deputy Development Commissioner, Buxar

Deputy Development Commissioner, Rohtas

Deputy Development Commissioner, Kaimur (Bhabua)

Gaya Graduates Constituency

District Magistrate, Arwal

Deputy Development Commissioner, Gaya

Deputy Development Commissioner, Aurangabad

Deputy Development Commissioner, Jahanabad

Deputy Development Commissioner, Arwal

Deputy Development Commissioner, Bhojpur

Deputy Development Commissioner, Buxar

Deputy Development Commissioner, Rohtas

Deputy Development Commissioner, Kaimur (Bhabua)

2. The above appointment of Assistant Returning Officers is for the purpose of
conduct of biennial election to the Bihar Legislative Council from above mentioned
Graduates’ and Teachers’ Constituencies, notified vide Notification No.322/BR-LC-
G&T/2023, dated 06™ March 2023. Their appointment as Assistant Returning Officers shall
cease to be in force on completion of the current biennial election from the aforementioned

Constituencies.

By order,
SUMAN KUMAR DAS,
SECRETARY.
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